375 Written Answers

sentations have been received from time to
time for establishing a Bench of Kamataka
High Court at Hubli-Dharwar. No proposal,
in consultation with the Chief Justice of the
High Court, has been received from the
Govemment of Kamataka in this regard. As
such, no decision can be taken by the Cen-
tral Government in the matter.

Export of Cotton

1519. SHRI V.S. VWAYARAGHAVAN:
Willthe Minister of TEXTILES be pleasedto
state:

(a)whetherthe Union Government have
taken a decision to export cotton.

(b) if so, the details thereof; and

(c) whether the Cotton Advisory Board
was consulted before taking the decision?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). There is a decision to
release about 5.00 lakh bales of cotton for
export atthe commencement of every cotton
year, subject to adjustments being made
after the detailed crop estimates are avail-
able, withthe objective of maintaining India’s
presence in the International Market as a
stable supplier. In pursuance of this deci-
sion, Government has released 1,00 lakh
bales of Bengal Deshi Cotton for export
during 1991-82 cotton season. It has also
" been decided 1o place an export quota of
4,00 lakh bales of cotton during the 1991-92
cofton season at the disposal of Cotton
Corporation of India to be operated by it from
time to time keeping in view the prevaliling
prices. Ithas notbeenconsidered necessary
to consuk the Cotton Advisory Board for this
quantity of quota released since it is based
onthe oxidhg’dodoiom.

'

NOVEMBER 29, 1991

Written Answers 376
Excise Frauds in A.P

1520. SHRI GANGADHARA SANI
PALIL: Will the Minister of FINANCE be
pleased to state:

(a) the details of excise frauds detected
in Anantapur and Rayalseema in Andhra
Pradesh during the last two years;

(b) the action taken against the guilty
persons; and

(c) the measures proposed to be taken
to eliminate such malpractices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) During the
financial years 1989-90 and 1990-91, 56
cases involving evasion of Central Excise
duty of Rs.80.23 lacs were made out in
Anantapur and Rayalseema in Andhra
Pradesh.

(b) In all these 56 cases, investigations
have been completed. Also, in 55 cases
Show Cause Notices for recovery of duty/ -
imposition of penalty have been issued.

(c) Ant-evasion machinery has been
alerted, Road petrolling and other preven-
tive checks have been intensified.

Newsitem“RBI to Probe BCCl issue”

1521. SHRI JEEWAN SHARMA: Wil
the Minister of FINANCE be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned “RBI to probe BCCI Issue” appearing

. in the ‘Hindustan Times' dated September

15, 1991; . :
(b) if so, whether all matters including
security aspect regarding the BCCI have





